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CENTiiAL PDi~INI STRATI VE TrliBUNAL 
ALL AHAB;.Q BENQ-1, ALL AHABJU. 

All ahabad, thiS the 19th day of Nov . 2001. 

CORA't1 : HON. Mh. s. OAYAL, A.M. 

HO~J. MR. HAFI<i.JWI N, J .Iii . 
CCA No. 2-4/2000 

in OA No . l l 23 of 19~ . 

• 

1. Jai Prakash s/ o Lat e Nand ;)bankar, workiNJ as Mail .Motor 

Uriver, und er ;)enior ;)uperintendent of Post Offices , 

East Division, Varanasi r / o .K-50/39, Anbiya Mandi, 

Varanasi ••••• • • • • • Appl icant. 

Counsel for appl icant : Sri C. P. Gupt a . 

Versus 

1. Colonel Kanl eshwar Prasad Tripathi, Post Master General , 

Al l ahab ad Reg ion, All ahabad . 

2 . ;)ri ham 5amujh Yad av , ~nior ~uperintendent of Pos t 

Offices , East Div i sion, Varanasi. ••• • • • • 

Counsel for respondents : ~ri ~. Chat urvedi • 

.Q_R U E R ( OhAL) 

By Hon. Mr • .::>. D.ayal , A • .M ~ . 

llespondents • ., 

ThiS contempt petit ion was f il cd for willful 

disobedience of order d irecting the r es pondents to pay 

the salar y of appl icant for the period f rom 4 . 3 . 79 to 

2 6 .8 . 1993 wit hin four months from the communication of 

the order. The respondents h ave filed their counter repl y 

in which they have stated that t hey had filed a writ petition 

against the order in which a stay was operatirtJ . Th e writ 

petition was , hcmever, dismissed and thereafter, the orders 

are compl ied with. 

2 • Counsel f or applicant states that the canpl i ance 

has been del ayed. However, we do not find any intent ion to 

disobey the order on the part of t he r es pondents . The 

c ontempt proceedings are, therefore, dropped and the notices 

are to b e served . 

A.M. 

) 


